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Misc .Applicatjon No.192/93 

ititioners are permitted to oint.yfi1e their appllcatjoi 

Thus the Misc.aopljcatjon is accordingly disposed of. (1, 

ok. 140J 	 V1E-CIIU4N 

It is directed that same steps be taken by the 02 No.3 

fixing the seniority, delivering the call letters to the 

petitioners and same steps as indicated in the previous orders 

viz. Original Application No.8/93 etc. etc. be  taken by the 

petitioners in this case within the stipulated period. This 

order is passed after hearing Mr.DaN.Mishra,learned counsel 

for the oetjtjoriers and Mr.Ashok Mishra,lcarned Standing Counsel 

Thus the Original application is accordingly disposed of. 

Send a copy of this order to OP No•3 through a Soecial 

4ssenger who would carry the order in 3.A.Nos.138/93 afld/139/93 
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